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This is anm application under Sectiom 19 of

the Administrative Tribumals Act XIII of 1985,

1
2% On 17.1.1987, A.P. Srivastava, Imspector, b é
Central Excise died (of Cancer) im hoarmess while im Z :

service before rstiremenmt., He left Smt. Gayetri Devi,
applicamt mo.l, @s his widow, Vimal kumar Srivastava,
aged 24 years, petitiomer mo.2, as his som amd three 3
unmarried daughters, He also left ome som viz. Pawan
Kumar, aced 3L years, who is umemployed. Mahendra Kumar,
the other son, is L.D,C. in Veterimary Department in j
Bhopal, He is married amd has childrem and is aged about EL
32 years, Amother son, viz. Suremdra Kumar, aged 28 |
years, is workimg om a fixed pay om ad hoc basis as L.D.C_
in the Veterimary Depertmemt im Bhopal, The case of the |
applicant no,1 is that she has to maimtaim her soams, -f
viz. Vimal kumar, Pewan Kumar and three unmarried

daughters with mo substantial income. Her two soms, viz,

Mahendra Kkumar amd Suremdra Kumar are working as L.D.C.

in Bhopal amd they are livimg separately from her and

are not maintaining her,mor they are im a position tﬁ
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with h-f,* mé’if- %’ﬁ‘ﬁ . circun
tion for appalpfhﬂﬁn‘ﬁ ‘&ﬁyﬁi

applicant no,2, aged abéﬁt- ’24,@;{ ””"“fag g

ground., This som is a Graduatt.*@ho*pﬁ?yigqﬁﬁgm;
ment on compassiomate ground was rﬁjééted h&ﬁtin;3iyif

| present application. ”*.'?f{f;'
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3% The defemce is that the applicani"b“itﬁfﬁi:}?ﬂ

sons are already employed and apart from family penain%;;i
Ha

she has an income of R.1,500/- per ammum from<agrlcult&%%

e————— —_

1 land, so umder the circumstamces the prayer was rlghtl?

re jected,
4, Appointment of a son of the deceased Aatthvps :

employee can be made on compassionate ground if the ; 4
! employee died im harmess vhile im service before { .ﬁ
: retirement, Cases of appointment om compassiomate =

T ]
grounds should be viewed sympathetically. agggreiag to™

.? bl Zeerdle=W et Ha=t— ST E8S%, llhen offering 1

appointment on compassionate groumds to a widow, sonm, ?

daughter, etc. it need mot be checked up vhether

it it

; another som or daughter is already workimg. The tﬁo+ 1
| sons, viz. Mahendra Kumar and Surendra Kumar are workimg
as L.D.Cs. in Bhopal (M.P.). Mahendra Kumar is 32 years ?
0old and has wife and children., He is living separately j

from his other brother, viz. Sureadra kumar, who is a

temporary L,D.C. oa fixed salary im Veterimary Department
at Bhopal, Being L.D.Cs, they would find it difficult
to p&rfl on in these hard days im Bhopal and we do mot

| "
i think they are in a position to maintainm Smt. Gayetri
‘ /qﬁ/ Devi and five childrem living with her. There is

absolutely mothing to show that these two soms in




is mow over age. Three daught-rs are iﬂ!mﬁ?ﬁ "}'f ‘and it
will dafinit ly pose a pm bln___- for the widow - m*;m ,,a

married surtablyL Vimal Kumar Sx?jivastava applj@g!% %,

aged 24 years, is a Graduath so he is best of -tl?m ¥,

R in the family to be offered am employment on a_,f.-rlﬁ o
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ground. In such cases regards should be had ‘bg.t_,h.
' : e

number of dependents, the assets and liabilities left =
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by the deceased and the income of the earaning members af.‘_'_.
g also their liabilities, The family pension of the widow | v
and @ meagre income of R,1,500/- per amnum from 4 Iﬁ,}'g
agricultural land canmot be comsidered as sufficient to |~ 3

maintain a family consistinmg of three ummarried dauchters

2 and two sons epart from the widow with mo help from the
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other two soms, who are working as L.D.Cs,im Bhopal,
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8. Vimal Kumer Srivastava, applicemt mo.2, may
move a formal application for appointment om compassionate
ground and the respomdents are directed to ¢ive him a |

N suitable job om compassiomete groumd keepimg im view his
eligibility im case there is a vacancy or whemever a
vacancy occurs. In case he is found over age tha.power
of relaxation of upper age limit cem be exercised. With
these directions the applicatiom is disposed of with

costs om parties,
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Member (A). Vice~Chairman,

Dated: February 2;4 , 1988,
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